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Gnat of special aUewlllcea te Ceatl'a1 
Governmeat ltd i1l .&adaman Nico-

liar Islands 

3545. SHRI MOTILAL HASDA: Will 
the Minister of FINANCE be pleased 
to state: . ~~: 

(a) what are the basic ronditions 
for granting special allowance to 
P&T and other Central Government 
sta.tf workini in Andaman &: Nicobar 
Islands; aad 

(b) the reasons for depriving a 
section ot P&T employees Of these 
Islands of special allowance? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
Special Allowance in AItN Islands is 
admissible to the followirl& categories 
of Central Government employees:-

(i) Mainlaod recruits/deputation-
ists from Mainland. 

(ii) Local recruits recruited in 
one area of A. It N. Islands, viz. 
South Andaman, N.rth A:Adaman, 
Middle Andaman, . Little Andaman, 
Norcondum Islands Or the Nicobar 
Islands and posted to another area 
in A. IE N. Islands. 

Persons, who are permanent resi-
dents Of Mainland, but are recruited 
locally in A. at N. Islands fOr service 
there, are treated as belongill, to the 
area in which they are recruiied in 
the Islands and are nof ,ranted Spe-
cial Allowance so long as they remain 
posted in that area. 

(b) Mainland residents recruited by 
the P. & T. Circle Office at ,Calcutta 
specifically for appoitltment in their 
A. & N. Islands Postal Division have 
not been granted Special Allowanca 
in the flrs1 area of posting in the Is-
lands, as they are not treated as Main. 
land t-ecruits. The teNn 'Mainland 
recruits' has been interpreted to in-
clude only -tnose persons who are ini-
tia1ly recruited for appointment either 
only on the Mainland or both 00 the 
Mainland and A. & N. Islands but are 
subsequently transferred to the A. " N. 

Islands. The caSe. of employees .re-
cruited on the Mainlaad specifically 
for appointment in the A. & N. Islands 
is not distinguishable _ from those per .. 
manent residents of the Mainland who 
are recruited locally in A. Ie N. Is .. 
lands fOr service there. The P. & T. 
Etmployees are" however, allowed spe ... 
cial allowance when they are posted 
out of their first area of posting. 

Oft-line statiea. maiatamed abroad by 
Air India 

35046. SHRI S. M. KRISHNA: Will 
the Minister of TOURISM AND CIVIl. 
A VIA'rION be pleased to state: 

(a) the particulars of off-line sta-
tion~ maintained abroad by the Ait"-
IlldlR; 

(b) the revenue earned by the Air 
India from these stations and what 
is the expenditure incurred on sala-
ries, \\,7aaes and perks of the staff em ... 
ployed therein apart from f:lat 00 
running the station-rent, staff cars, 
publicity and other incidentals; and 

( C) what steps he propOSe to take 
to re',,"iew the working of the all such. 
statiom.s with a view t.~ economise eX-
penditure in view of the mountiLlg 
losses beine sustained by the Air 
India recently? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SH.RI A. P. 
SIIAHMA): (a) A list of the off-line 
stations maintai·ned by Air-India ab-
road in 1979-80 is laid on the table of 
the Sabha. 

(b) The information is being col-
lected and will be laid on the table 
of the Sabha. 

(c) A Sub-Committee of the menl-
bers of Air-India Board has been 
constituted to' examine in detail the 
question of loss incurred by Air-India 
and to recommend suitable measures 
to achieve improvements in operations 
and reduce the 1'')sl. Several steps 
have been taken to i·ncrease revenue 




